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Mr A Mamundi 	 AppIicant4"  

Mr P Sivan Pillai 	 Advocate for the Applicant (( 

Versus 
G .M. 

U0I, represented by/Southern 	Respondent (s) 
Railway, Madras & 2 others 

M/s MC Charian & TA Rajan 	
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CORAM: 

The Honble Mr.SP NUKERJI, VICE CHAIRMAN 

& 

The Hon'ble Mr.AV HARIDASAN, JUDICIAL MEMBER 

Whether Reporters of local papers may be allowed to see the Judgement •*ft# 

To be referred to the Reporter or not? tw 
Whether their Lordships wish to see the fair copy of the Judgement ? rN 
To be circulated to all Benches of the Tribunal ?rv 

JUDGEMENT 

(Hon'ble Shri SP Nukerji, Vice Chairman) 

When the case was taken up for further direction today, 

the learned counsel for the applicant stated that in view or the 

communicaton dated 2.9.1992 produced by the learned counsel for 

the respondents as Exbt.R1, the O.A. can be disposed of
'S 
 with 
c;- 

liberty to the applicant to press for arrears of salary and 

alloonces in accordance with law, if so advised. The learned 

counsel for the respondents has no objection for the disposal 

of this application at this stage. 

2. 	Accàrdingly, we close this application on the basis of 

the aforesaid Exbt.R1 with liberty to the applicant to maua 

appropriate forum in accordance with law and if so advised in 

so far as his claim for arrears of pay and allotnces .zre 

con 
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